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[Mr. Deputy Speaker]
Now, the guestion is:

‘That the debate on the Bill be
adjourned”,

The motion was adopted
16.25% hrs,

RICHARDSON AND CRUDDAS

LIMITED (ACQUSITION AND

TRANSFER OF UNDERTAKING)
BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD): I beg to move.*

“That the Bill to provide for the
acquistion and transfer of the
undertaking of the Richardson and
Cruddas Limited, for the recons-
truction of the register of its
members and for matter connected
therewith or incidental thereto, be
taken into consideration.”.

16.26 hrs,
18ur; R. D. BHANDARE in the Chair]

Richardson and Cruddas Ltd. iy an
old engineering Company which was
established as a partnership firm in
1858 in Bombay. It has at present
three workshops—in Bombay, Madras
and Nagpur—employing a large nuro-
ber of skilled workmen, As an estab-
lished engineering company, it has
done valuable work for the construc-
tion of steel plants, thermal power
stations, heavy engineering workshops
and railway bridges and for the supply
of railway points and crossings and
machinery for the rubber and sugar
industries.

The partnership firm was acquired
by Shri Haridas Mundhra in 1947 and
converted into a Limiteq Company in
149. Omne of the Private Limited
Companies of Mundhry - Group wag
appointed ag Managing Agents. Since
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19568, there were complainis of wais-
management and in 1957, it was found
that the Company had not held any
general meeting for a long time and
the flling of the accounts with the
Registrar of Companies was in arrears,
Several shareholders had not been
paid their dividends and share certi-
ficates submitted by the Company for
registration had not been returned to
the persons concerned. The L.IC., one
of the major ghareholders, applied o
the Calcutta High Court in December,
1957 for the removal of the Directors
and Managing Agents and for the
appointment of a Specia] Officer $o
manage the affairs of the Company
and make full enquiries into its affairs,
The Special Officer was appointed on
the 8th December, 1957,
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Subsequent enquiries by the Special
Officer revealed, financial irregulari-
ties resulting in losses to the Com-
pany of more than Rs. 40 lakhs. It
was also found that there were several
claimg for the same shares. Against
a paid-up capital of Rs. 100 lakhs,
shares to the value of Rs 2,08,56,750
were produced to the Special Officer.
The Special Officer rejected a large
number of these claims and prepared
a provisional register of shareholders.
The holders of share certificates, whose
claims were rejected, have filed suits
against the Company for rectification
of the Register and payment of
damages by the Company in the alter-
native. These proceedings are atill
pending before the Calcutta High
Court.

As the Company was doing valuable
work for various Government pio-
jects, it was necessary for Govern-
ment to extend from time to time
assistance to the Company to meet
its financial requirements. Govern-
ment have up-to-date gusranteed
loans given by the State Bank of India
to the Company for the value of
Re. 217 lakhs gnd have also granted
direct loans to the Compiny for

*Moved with the recommendation

of the President.
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Rs. 160 lakhs. It would not be in
Government’s interest fo coniinue
. these facilities without making proper
arrangements for the Company’s long-
ierm management as would ensure
Government control over its operations-

Any arrangements for proper
mandagement can be made only after
the disputes between the various
shareholders are settled. These cases
haves been pending before the Cal-
cutia High Court for a very long time
and al] attempnis made by the Special
Officer to arrive at a setilement have
been infructuors. It is, therefore, ex-
pedient 1n the public intcrest to ac-
quire the undertaking of the Com-
pany with its habilities.

The Bill provides for the acquusition
of the undertaking of the Company
with its liabilitieg by the Government
and the vesting of the same 1n a
wholly Government-owped Company
to be formed for the purpose. The
Company ha- important orders on
hand and in spite of the difficulties
generally faced by the Industrieg since
the recession, it has beeqi able to im-
prove production., The proper deve-
lopment of the Company would re-
quire substantial modernisation of its
facilities. The take over of the under-
taking of the Company and its vest-
ing in a new Government comapny
wil] help in the development, moderni-
aation and expansion of the wunder-
taking to meet priority production re-
quirements.

It is necessary to ensure that the
disputes between the shareholders are
settled expeditiously. It is clear from
enquiries made by the Special Officer
that claims for more than Rs. 2 crores
of ghar:s had been received by him
against only Rs. 1 crore received by
the Company as contribution to its
capital. It is, therefore, in the fitness
of things that genuine shareholders
whose share represent the contribu-
tion to the capita] of the company
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should not be made to  suffer. Hence,
it 15 proposed to establish a Tribunal
Government and they shail continue
which will gettle disputes regarding ghe
shares expeditiously. I{ is also pro-
posed that persons whose claimg for
shares are not accepted will have no
claim against the Company, the Go-
vernment or the new Company, but
will only be free to proceed against
the persons from whom they had ac-
quired these documents for valuable
considerations. It is necessary that
the Tribunal is given proper assistance
in its task of settling the shareholders’
provided that a Custodian will be
appointed for receiving the amount
payable by the Government for the
acquisition and reconstructing the
share register under the orders of the
Tribunal.

Sir, I move:

MR. CHAIRMAN: Motion moved:

“That the Bill to provide for the
acquisition anq transfer of the
underiaking of the Richardson and
Cruddas Limited, for the reconstruc~
tion of the register of its members
and for matters connected therewith
or incidental thereto, be taken into
consideraiion.”

SHRI SOMNATH CHATTERJEE
(Burdwan): Generaly the provi-
sions of this Bill are welcome, but I
wish to draw the attention of the hon.
Minister to some of the features of
the Bill.

The main provision is for acquisition
of the undertaking, as the title itself
suggests, But if you would kindly
see clause 3 of the Bill you will nd
that it provides for the vesting on the
appointed day. The appointed day
will be such date as the Central Go-
vernment may by notification appoint.
Before the vesting takes place, not
only has a notification to be issued.
but the old company's affairg have to
be sorted out as it appears now.
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The main stumbling block so far as
thig cotnpany is concerned is the issue
of the various t{ypes of shares; some
are described as spurious ghares or
fictitious shares. As a result of it,
several proceedings have been pending
in  the Calcutta High Court, and a
gpecial officer had to be appointed.
Until that matter is solved and until
a list of real shareholders is prepared,
there cannot be any question of the
wvesting because vesting here provides
for payment of compensation,

Now, kindly come to clause 8.
Therefore, the real object of this Bill
at this stage seems to be to decide the
disputes about the shareholders, which
are there, and not for the vesting.
Vesting cannot be done until that is
Tesolverl,

So far as compensation is concerned,
which is now being described as
amount clause 8 provides that-

“For the transfer, under section
3, of the undertaking of the company
to the Central Government, there
shal] be paid by the Central Govern-
ment to the Custodian an amount
of Rupees thirty lakhs.”

Now, kindly come to clause 10 which
says:

“The affairs of the old company
shall be managed by a Custodian
to be appointed by the Central Go-
vernment in this behalf.”

This refers to the old company.

MNR. CHAIRMAN: Clause 8 speaks
of security.

SHRI SOMNATH CHATTERJEE:
1 was reading from clause 10. So far
as clause 8 ig concerned, this amount
is being given in the hands of the
custodian, to be utilised in a certain
specified manrer, namely in such man-
ner as the shareholders may decide.
That is what is provided in sub-clause
2 of cluuse 12 which says:
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“The Custodian shall receive the
sum referred to in gection & and
shall dea] with the said sum Yor
meeting any ligbility which is in-
curred by the old comany after the
commencement of this Act, and the
balance, if any, left after meeting the
said liability, in acordance with the
wishes of the members of the oid
company, expressed in a general
meeting convened by the custodian,
and the provisions of the Companies
Act, 1958, shall, so far as may be,
apply to such meeting.”

2

“(3) The Custodian may, if the
members of the old company s0 de-
sire, distribute the balance referred
to in sub-section(2) gmongst such
members in accordance with their
rights and interests and thereafter
apply to the court for the winding
up of the old company by the court.”

Therefore, until these disputes are
resolved and the proper list of share-
holders ascertained, the money will
not be distributed. But money has to
be distributed for payment of the lia-
bilities. What are the ntbilities?
Under cl. 4 the Government are taking
over all the liabilities. First of all,
my question js: why are Government
taking over the liabilities of the comr
pany? In the case of coal nationalisa-
tion, the law did not provide for tak-
ing over of the liabilities. Why in
this case when there are genuine
doubts about the regularity or method
by which these liabilities were incur-
red? Without going into all that, why
are Government taking over the lia-
bilities?

A provision is being made for meet-
ing these liabilities out of the funds
of Rs. 30 lakhs, a huge sum, which
is being given for meeting these lia-
bilities. Secondly—and very impor-
tant-this is for distribution or to be
dealt with in a manner to be decided
by the shareholders. Who are these
shareholders? In this process, will the
money go back to the old manage-
ment,
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YWhat is the assurance that can
he given by Government that by gome
circuitous process, by this soarehoid-
ing—T1 qo not know who are the share-
holders—the money will not go back
to the old management? 1 would
request the Minister to deal with this
in hir reply.

16.85 hes.

{Ssm1 K. N. Tiwar: in the Chair]

The other point is about the em-
ployees. 1 find unfortunately this has
become almost g standard practice
with Government nowadays in such
legislation to include a clause like
el. 7. They say in this clause that
the employees will become the em-
ployees under the new company under
Government and they shall continue
in employment until their services are
terminated or until the remuneration,
terms or conditions of service are duly
altered etc. atc. This power is being
taken. Although the employees benefit
by becoming employees under the new
company and their gervices are better
secured, why should this power be
always taken to change the tetms and
conditiong of their employment? Such
changes can be made without consul-
tation with anybody. Therefore, the
Central Government are nowadays
taking this power to bring the em-
ployees completely under their con-
trol so far as the terms and condi-
tions, salary, emoluments etc. are
concerned. No statutory protection is
bemng given to them to ensure thet
their Jobs will be continued. We sub-
mit this 1s a matter_on which the
attitude should be altered. In anv
case. such legislation should not be
invoked for the purpose of dealing with
the enployees.

Otherwise, we are in agreement
with the general objecty of the Bill
whith We support, subjéct to the pro-
vision for payment of compensatioa
whith we say should not have been
made. In the absence of a statutory
provision enguring directly that the
money will be utilised for genuine
Purpose, money may go back to the
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shareholders of whose identity we are
not aware. This will really amount
to improper use of }hls money.

wff wreo ato W (@) wwrfy
wEiea, grea ¥ Gwy w fadaa e
wed fafade (SoFT &1 m AT HF
fadaw varmard 3y faw = aga weov
Eolx & ggwr gwaw wwar g Afew
™% qig & ggor e g B g
weT F N7 grg Atk aK g
fereaT 1957 3 wTEH EATITH FREIONA
¥ waga grf w5 ¥ @& ofedwa & Y
frAR € Fed 9T fRagAude &
T mEr w0, ) 9 vfeEE e
FAFET g€ FE X wmAT ¥y T FE
ga & fag o HERFAT WR
fraddsmz o @3 s § A€
g &Fus AT IT TIT {57

IO EAAL A FT q1 GV K 57
¥ WIET ®1 WG §4 g A TIE A
a% wrET &) A AE ) e T 8T
37 & v gA ¢ wlv oy fam ad
st & fat o & " 7 W) EAR
o dwer § Sy w7 30 ATy WG ¥ AXH,
I F AT F grsifeae wEew
forar & :

“Clause 8 of the Bill provides for
the payment of an amount of Rs.

30 1akhs by the Central Government
for the gequusition of the undertak-
ing of Richardson and Cruddas
Limited The Bill, if enact;ed, would
thus involve g non-recurring ex-

penditure of Rs, 80 lakhs on this
head.”

ST HFAA S A TRAN R F ATS 7
gy difafags & &

“For the transfer, under scction
8 of the undertaking of ihe old
company to the Central G » ernment
there shall be pustt by the Central
Government 1o the Custudian an
amount of Rupees thyty lakhs.”
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[sft o wro wi AR R e A e &

Faoam Wy ey ¥ fd §7 oy ¢ Ew ot ww Yo & s e o fear

few wad §F a1 dadt § o wOE
9% N IT & AT 4 30 W T &
war ? /T gt st drwary Rt { o
e 7 9% ¥ Wt F agwa § wify
e 12 § faar &

“On the appointment of a Custo-
dian, every person holding office,
immediately before such appoint-
ment, ag director or maniger of the
old company shall, notwithstanding
anything contained in any other law
for the time being in force or in

any decree or order of any court or
tribunal, vacate such office.”

qEATEY & AR § AR FEN &
| & foq F1f wfeer @ & =8 &
W e @ g ag @
“Notwithstanding anything con-
tained in the Industrial Disputes
Act, 1047, or in any other law for
the time being in force, the transfer
of the gervices of any officer or other
employee from the old company to
the Centra] Government or the new
company shall not entitle guch officer
or other employee to agy compensa-
tion under that Act or other law,
and no such claim shall be entertai-

ned by any court, tribunal or other
authority,”

wWIAUAmF N AT ST 7
IR FE & 7A@ w7 g mr # )
I % o Fd @ a7 gefeuw feeg-
Eq T4 % "iage fow & fad 9w
® 9 #1 mfewre a1, g wfiwe =
AT AT o A A AR F weErS
o ¥ o wr wefan & 16 ot v @
qeAT =gt g fr QAT wvF w1 For
§ 1 waE T F WS § o wre e

W S A 99 F qET W 38
W oA qarr ¥ WY AT R
w4y Aq § gefgan fregzn e

) @ f wrfta wad weew & wgar
£ & w o F1 wifesw oo 7
Foar ? fradga weet gror ot wre
firg o % amr Wt sAeTfa ¥ fod
I FT IWNT T% F79 BT EW
;T o F oA W 22 A qfer
w4y ¥ I %7 fagerr a9 w3 ?

“On and from the date on which
the Tribunal is constituted, on suit
or other legal proceding shall be
commenced, or if pending at the
date of such constifution, shall be
proceeded with, against the old com-
pany except with the leave of the
Tribunal and subject to such terms
as the Tribuna] may impose”
g WA @ ¥ A& & fo g w0 fag-
arxr forgaw sradt w7 a7 weafers
T 4T I9 %Y dAv ity Bar 7

FHAICN & a1¢ 7 g 7747 A
#39q w7 ¥ w@T & fF § w9 dwoT
o Fg ¥ fadw wvaT )

WA TF AT T FIPATA
7z et & fix o fradaor: gw & 9q
¥ fof oo wifme fogea gar @
Afpr oY $AT S | P § I T
FT 07 N WA WE F AN
TR IR AT M ST TR
goaffenr | ¥awag far g fs
weeifegy frper grm 7g @ w1 foig
wer ) A 4 g% wwmar g ag A faw
o W @ ¥W H o wAaitay & frex
Jwwry vt ¥ 5 ag fesprwr A W v
TFT & TR F T 9T AT, O W
7w 77w gerEr F ¢ e oTg oo
aFa & ar @@y o1 a%d § | Py vig
Y T I T Frvia #h W P g W
|NA w9 Ww F eerar gy fear
¥ o owr oft e W)
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o € g @ o faw o awaa
wo § ot (5 o ¥ T Sl §
frudduiz € guey w23 @ {14 mfe-
wa fear w0

SHRI TEJA SINGH SWATANTRA
(Sangrur): Sir, on a powt of order.
There is no quorum; not even a frac-
tion of the quorum.

MR. CHAIRMAN: Let the gquorvm
bell be rung. -- Now there is quorum
Shr; E. B. Krishnan,

*SHRI K, R. KR'SHNAN (Salem)*
Mr. Chairman, Sir, I thank you for
giving me an opportunity to say a few
words on the Richardson and Cruddas
Limited (Acquisition and Transfer of
Undertaking) Bill on behalf of my
party, the Dravida Munneira Kazha-
gam.

When I saw the name of Richardson
and Cruddas, I was immcdiately re-
minded of the exit of the Central
Minister hailing from Tamil Naduy,
Shri T. T. Krishnamachari, from the
Central Council c¢f Ministers. It was
alleged at that he wag indirectly res-
ponsible for different malpractices in-
dulged by this firm. Since this Bill
stands in the name of another Central
Minister hailing from Tami]l Nadu,
Shri C. Subramaniain, the Minister of
Industria] Development, I would like
to caution him that this should not
bring his downfall also. As he is try~-
ing to give a new lease of life to this
dying concern, I take the liberty of
saying these words of warning,

Clauge 8 of the Bill provides for the
payment of an amount of Rs. 30 1akhs
by the Central Governmrent for the
acquisition of the undertaking of
Richardson and Cruddas Ltd. I would
like t6 know from the hen, Minister
to whom this amount of Rs, 30 lakhs
would be given. It does not end here.
This company has been subjected to
voluminous litigation arising out of
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the issue of duplicate sheres and
claims of over Rs. 1 crore towards da-
mages are pending. Thiz amount of
Rs. 1 crore is also to be paid by the
Centra] Government after ecquiring
this company. An investment of Rs.
150 crores is also proposed to be
made in the share capital of the com-
pany for the purpose of working capi-
ial, modernisation of the unit etc.
‘When such huge amounfs are involved
m re-vitalising this unit, naturally I
would like to know to whom Rs. 30
lakhs, as provided for in this Bill,
would be given, I hope the hon. Mini-
ster will clarify this point in his re-
ply.

The very name of this unit reeks
with gll kinds of mismanggement and
malpractices. In regard to certain
1ssues connected with the Hindusthan
Steel, some strictures were passed
agamnst Shri C. Subhamaniam by the
Public Accounts Commfttee of this
House. I would theréfore like to take
this opportunity to warm him that he
should be very cautious in implement.
ing the provisions of this Bill,

‘When I see huge sums provided for
in this Ball, 1 am reminded of g popu-
lar Tamil Saying, Andai Veetu Newye
En Pendatti Kaiye, wheih in essence
means “Rob Peter to pay Paul”, 1
have stated this because large amounts
of public money are going to be in-
vested in this unit known for all sorts
of malpractices. Before I conclude,
I would say that the Government
should be extra cautious in bringing
back 1o life this concern.

SHRI SIDDHESHWAR PRASAD:
Sir, I do not know why the hon. mem-
ber who has just spoken has unneces-
sarily dragged in the names of Mr. T.
T. Krishnamachari or Mr. C, Subra-
maniam. I think the hon. members
hive mot gone into the clauses very
carefully. This Bill has Béen intro-
duced for three purpofes. This matter
has been pending in the High Court
for quite g long time. We fee] this

[ —

3018 L8—11,
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is a company which has been doing
something very important, Secondly,
it has been providing employment o
reughly 2500 people. Thirdly, if we
want that the affairs of the company
should be managed properly, there
is no other way except to take it over
and from a new company. Therefore,
thege are the objectives of the Bill,
Hon. Members have supported this
Bill unsnimously. I would make it
clear that on the one hafhid Govern-
ment is going to appoint a tribunal
which will go into all such matters
which! are pending mnce long. At
the same time, Government is also
having a Custodian to look into the
affairs of the old company because of
the controversial matter about the
shares, Mr. Haridas Mundhra who
was managing the affairs of this com-
pany issued certain spurious and
duplicate shares, After this is deter-
mined, we will see that the genuine
shareholders of the company are not
punished. The Custodian is being
given the necessary powers so that
he may be in a position to take care
of the claims of the genuine share-
holders. There may be smal] share-
holders also. I do not know.

SHRI SOMNATH CHATTERJEE:
This amount of Rs, 30 lakhs will be
utilised for payment of the lability.
What is the amount of liability, we
do not know. We do not know whe-
ther the bulk of this money will go
back to the majority shareholders who
have been in control of the company
all along,

SHRI SIDDHESHWAR PRASAD:
All the suggestiong made by hon,
members will be taken care of by the
Government at the appropriate time,
There is an apprehension in the minds
of hon. members that there may not
be proper job security for the em-
ployees. It is the other way round.
‘We have come forward with this Bill
becouse we are very iéen about the
dob security of the employees Other«
wise, we know that in the case of
many other companiey which were

AN India Services | 330
Regulations (Indemenlty) ~ .
Bil

mismanaged, they were cissed and the
fate of the workers, we know.

SHR! R, V. BADE: Under clause
7(3), the employee is not agthorised
to have any compensation and the
doors of the courts are also closed to
him,

SHRI SIDDHESHWAR PRASAD:
I have made it very clear that all
these things will be taken' into cansi-
deration at the appropriate time,

MR. CHAIRMAN: ThLé question is:

“That the Bill to provide for the
acquisition and transfer of the
undertaking of the Richartison and
Cruddas Limted, for the reconstruc-
tion of the register of its members
and for maiters conriected there-
with or incidental thereto, be taken
into consideration.”

The motion was gdopted.

MR. CHAIRMAN' We will now
take up clause by clause considera-
tion. There are no amendments, The
question is:

“That clause 2 to 31 stand part
of the Bill.”

The motion was adGPted.
Clauses 2 to 31 were added to the Bill.
Cluuse 1. the Enacting Formula, the

Preamble and the Title were added

to the Bill.

SHRI SIDDHESHWAR PRASAD:
I move:

“That the Bill be passed”
MR CHAIRMAN The question is:
“Tha the Bill be passed”.
The motion was adopted.

ALL INDIA SERVICES REGULA-
TIONS (INDEMNITY) BILL

THE MINISTER OF S8STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): ! beg to move:

“That the dgbate on ,thy motion
‘“hat the All-India Services Regula-
tons (Indemnity) Bill, 1972, s pass-
ed by Rajya Sabha, ‘be taken imdo
consideration’ which was
on the 5th December, 1972, be re-
sumed now."



